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CEL lIINIsTpATIvE TRIBUNAL 
G UWAHAT I BENC H 

ORDER SHEET 

Origina Application No  
Misc. Petition No, 
Contempt PCtltfon 
Reviw Application No. 	

112.00 .-m O 
hplicant( s): 

- Vs. - 

RespOnd ent ( s): 

Advocate for the APPlicant(s). i-i. 
kdvocat e for the CSpOfldCrit(S) 

- Noces of the Registry 	I 	 Date 	
Order of the Tribunal 

31901.2003 L 	This is an application  
seeking for review or modificatj0 

Ch'- 	to1  
of the order dated22.11.2002 pased 

Q1'Q 	 un 0.A. N0.153/2002. Mr. A.R.Sani.Iiyan 
-ç 	 I appearing in person statea that 
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though the application was made for 
review, intact, he is more concerned 

ias to the likely effect on his 
treputatjon as a scientist by some of 
the observation made. Mr. Sanichyan, 
pointeu out to the statement recorded 

i- in para-3 of the judgment and stated 

that the aforesaid statement cast 
Lupon the creaibuity of the appijcant 
as an Anthrojogjgt. Mr. Sankhyan, 
stated tIiat an international journal 
on the subject had duly reflected his 

?profesj bt the seine was sought 
to be suppressea by the respondents. 

I have heard Mr. Sanknyan, the 
iapplicant in person and also Mr. A.K. 

chouhury, learned Addi • C.G. S.0 • for 
the respondents at length. On perusal 
of the application and upon hearing 
the applicant and learned counsel 

tor the respondents, I do not find 

Contd/.. 
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4 	31.01.2003 any aspersion casting the cribiJ4t 

of the applicant. The Tribunal only 
adverted on the contentions raised 
by the parties in para-3 of the 
judgment. The subject matter in the 
O.. was as to validity of the 
transfer order. None of the state-
mnt recordea in the judgment can be 
stated to be a reflection on the 
creulbility of the applicant as a 
sentist, nor this Tribunal made 
any endeavour to pass any judgment 
as to his capacity in the field of 

paleonthropology. In fine the 
nch only de1ined to i ---  ii ---e nu 

kA 	IU 

R7  

J 

specific direction on tie posting 
of the applicant at a particular 
station, leaving the matter open 
to the administration to pass 
aipropriate order as per law. 

Sabject to the observation 
made above, the application stands 

- - 	dismissed. No order as to costs. 

• 	7 
)Le-Chairman 

mb 	 . 	 . 
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IN THE CENTRAL ADMiNISTRATIVE T4UNAL_ JAN 29) 3 
GUWA}{ATI BENCH 

In respect of 0/A No. 153 of 2002 	**i . 

Anek Ram Sankhyan, 
Anthropologist (P), 0/0 Anthropological Survey of India, 
North East Regional Centre, Shillong..............................Applicant 
By Advocates Mr. B.K. Sharma, Mr. S. Sarma and Ms U. Das 

-Versus- 
!. Union of India, 

Represented by the Secretaiy, Department of Culture, Govi of India, 
Ministiy of 	Tourism & Culture, New Delhi, 
The Director (in-Charge), 
Anthropological Survey of India, 27, Jawaharlal Nehru Road, Calcutta. 
Dr. Ranjit Kumar Bhattachaiya, Director, 

Anthropological Survey of India, 27, Jawaharlal Nehru Road, Calcutta. 
Dr. Biswanath Sarkar, Anthropologist (P), 

Anthropological Survey of India, 27, Jawaharlal Nehru Road, Calcutta. 
Respondents 

By Advocate Mr. AJ( Chaudhuri,, Add!. C.G.S.C. 

IN THE MAITER OF: 

PRAYER FOR REVIEW OF JUDGEMENT ORDER 

The humble applicant above named most respectfully prays for a kind Review of 

the .Judgement communicated vide Order dated 13.12.2002 by post and received by the 

ppIicant on 20.12.2002. Special prayer is with particular reference to the Para 3 of the 

Crder. [A UI] 

1. That the applicant is greatly aggrieved with the dismissal of his application, which has 

tremendously hurt his scientific spirit and honour, and shall put his service and academic 

career at stake. This is because the Para 3 of the Judgement has negatively projected his 

lifetime scientific achievement, and for that his conduct as well. A 'non-issue' has found 

reflection over the real 'issue' and motives behind his transfer, probably due to an 

enthusiastic over-projection of some of his palaeoanthropological researches in the 

tpplication by the legal counsel, which in fact, were only made to apprise the Hon'ble 

Tribunal about the scientific public interest of the research organization, served by the 

applicant in its Palaeoanthropology Section, existing only at Calcutta. These were purely 

academic matters, not expected to be disputed/debated in the Hon'ble Tribunal. 

. ~`hat the published research of the applicant on the human fossil discoveiy reflected in 

the Pam. 2 of the order was not an allegation against the respondents, and therefore, not 

expected to be defended / disputed by them. Nevertheless, if raised, all doubts and 

i1legations of the respondents were already refuted, as spurious without any concrete 

e;vidence to the contrary, in the Para 5 of the Rejoinder of the applicant, not reflected in 

the Para 3 of the order. 

3. That on an established research published in the reputed professional journals like, 

Journal of Human Evolution (London) and Current Science (Bangalore), the 

unwarranted and self-created false dispute only establishes the jealousy and malice 

towards the applicant. This negative false projection of the scientist in a non-scientific 
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medium, tantamount to defamation, which was never anticipated for a great discovery. 

Since the Hon'ble Tribunal had neither verified the finding personally nor asked for a 

scientific documentaiy evidence on it from the  respondents to substantiate their negative 

contention, the respondents have adroitly dragged the Hon'ble Tribunal and put the onus 

on it for legitimizing their doubt. This reflects an intention to divertg its attention from 

the vested interests behind the transfer of the applicant, without bothering that it would 

reflect negatively on it and also on the research organization namede and on the reputed 

experts and the academies,, which had approved and published the finding. That if this 

went uncorrected, can also have far wider ramifications. 

4. That this research of the applicant on the human fossil discovery published in January 

1997, is not directly linked to his transfer in December 2000. The transfer was suddenly 

effected unilaterally for a different, very urgent non-scientific interest of the respondent 

3, to use the applicant as scapegoat for taking the possession of the Office-cuin-MuseUm 

Building at Shillong, he had purchased. But the motive was concealed under the cover of 

a memorandum of even date. The  language of the  transfer order itself reveals the great 

urgency, which is attested by the immediate rejection of the appeal of the applicant for 

re-consideration of the transfer or extension of joining time in view of his pending 

research, or for the change of place of the posting. The memorandum reflects the 

annoyance and objection of the respondent 3 on another important research of the 

applicant (Evidence of surgery in ancient India), which had  found acceptance in 

International Journal of Osteoarchaeology (London). The respondent 3 could also not 

contain his jealousy and malice and wrote for stopping its publication. The applicant 

continued to think only that he was punished with transfer for that research, and could 

not understand the ulterior motive behind his transfer, until quite late when all his 

requests were ignored. And, this caused the delay to make the  prayer to the 1-lon'ble 

Tribunal. Moreover, this matter could not be elaborated well by the legal counsel in the 

Original Application, who enthusiastically prjected the researches. However, the Pars 

8, 11 and 12 of the Rejoinder of the applicant made the points quite explicit. The 

applicant wished to  provide office documents in support but was not asked for at the 

time of hearing Veg 3— 
 ] 

5. That the transfer of a Govt. servant in public interest is rightly justified by your lordship 

for 'efficiency in public administration' in the Para 4 of the Judgement But, 

unfortunately, the services of th e  applicant were not utilized for administrative purpose, 

except for a couple days soon after the transfer, for signing on the papers of possession 

of the Building. For the other period, the applicant was humiliated under junior officer as 

Hóad of Office (Controlling Officer) and the sectional subordinate deciacd as Officer-in-

Charge of his Physical Section. He was also unilaterally re-transferred to a non-existent 

Field Station, Arunachal Pradesh, for which there were other Anthropologists at the 

NERC, interested and experts on tribal studies, which is the priority of the Govt. This 

was a farce paper trick, and the applicant was not allowed I assigned any research and 

~~ )~'79 0 , 5r) 
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inistrative work. The Pam 11, 13, 17 and 18 of the Rejoinder made this clear in 

6.Th in the premises aforesaid, it is most respectfully prayed that your lordship would be 

racious1y pleased to review the Judgement dated 13.12.2002 passed on the 0/A No. 

1153 of 2002 in the light of the applicant's Rejoinder to the written statement of the 

opposition filed by the respondents, for which the Summaiy provided to your lordship 

wuld also be worth a read. And for which act of kindness your humble applicant shall 

evr pray. The special prayer is, at least for the inclusion of applicant's version also1  in 

vebatitn, as that of the respondents in the Pam 3 of the Judgement, given in condensed 

fôbi in the  next Para, which would protect the scientific spirit and honour of a scientist 

(tle applicant). The applicant firmly believes that your lordship*tinue to shower the 

bevolence as in the Para 5 of the Judnent. 

7. The applicant strongly contested that the hominid fossil discoveiy reported by him, was 

11 officially publicized by the respondents 24 in the Statesman and Doordarshan DD-L 

n4ws in the first week of August, 1997. That thereafter only, new publication procedures 

Were laid down in the year 1998-99, intended to arrest the academic freedom of the 

rsearcher. A fact is suppressed that the applicant was also an active member in the 

4 iorations, and twice so. The collection brought to Calcutta was in the custody of 

cher team members and the specimen under reference remained ignored/discarded in 

tleir bands for many years, until recognized by the applicant during his posting at 

Ealcutta. He studied it with fill devotion putting his mind and soul in it,, and secured it 

iLtemational acceptance in Journal of Human Evolution (London) and Current Science 

(angalore) in the year 1997. In science, a published research, whether valid or 

culd only be challenged by publishing a scientific rejoinder in the concerned journal/s. 

ithout having rrot done so, the respondents have only defiuned the applicant. The 

3SI's remark reveals a concealed truth ('that the fossil is stone in bone'), yet an 

imbiguous statement was not expected on such important finding, when they have 

.ewarded their own scientist for a similar one. The respondents 24 have not advocated 

kñy specific test, except the 'Carbon dating' test, which is desthictive and inapplicable. 
~ln view of this, they have only revealed their ignorance and incompetence on the subject, 

land jealousy as well as malice towards the applicant, which is dangerous for the growth 

of this speciality as well as for the safety of the rare finding of international importance 

in non-concerned hands, who damned it as un-authentic "piece". It is suggested that the 

specimen be protected from undesired experimentation and should be examined by an 

Expert Committee of reputed human palaeontologists and medical osteologists in 

presence of the author of the finding, who be credited, if correct. 

) 	 r 	ifl 
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VERIFICATION 

1, Anek Ram Sankhyan, Anthropologist (P), Anthropological Survey of india, North East 

Regional Centre, Madanrting, Maublei, Shillong-79321, do hereby solemnly affirm and 

state tlat the statements made in paragraphs 1-5 and 7 are true to my knowledge and belief 

and thse made in paragraph 6 (six) being my prayer before this Hoifble TrIbunal. I have 

not suppressed any material facts. And I sign this verification on this of 

Janu, 2003, at Shillong. 

6 - pi 

(Applicant) 	10 

. R. SA( A4 

flflfoo 1ogit (Pby;1C) 

Qpo1oqi3l 
Surt9Y 0f!ndi3 

North 3a.t 
egI1& CefltrC 

M( ,CCAd11/ 

I  d4) Cc, S. C 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

; 	 Original ApPlication No.153 of 2002 

: Date of decision: This the 2 7%4dy of November 2002 • 	 --. 

The Hon'bleMr Justice D.N. Chowdhury, Vice-Chairman 

ShciAnek Ram Sankhyan, 
Anthropologist (P), 
Office of the Ahthropologjcal Survey of 1ndi, • 	L4orth East Regionai Centre, 
Shillong. 	

....Aplicant 
ByAdvocates Mr B.K. Sharma, Mr S. Sarma and 
Ma U. •Daa. 

- versus - 

The Uflion OLlndia,.repreaeflted bythe • 	 Serretary to the Government of india, 
Ministry of Tourism & Culture, 
Departjent of Culture, 
New Delhi. 
The Directors, 
Anthopo1ogjcaj Survey of India, 

• 	Kolkata. 

Dr Ranjit Kr. Bhattacharya, 
Director, 
Anthropological Survey of India, 
Kolkata. 

• 	4. Dr Bj8w5n.th Sarkar, 
• 	Anthropologist (P), 

Anthropological Survey of India, 
,-'• 	 l' \o1kta. 	

Respondents 
vocate Mr A K Chaudhuri, Addi. C G S C 

CHOWDFI(JRV. J. (V.C.) 	 - 

• 	 The controversy pertains to the egitima'y of the 

• trani3.fer and posting of the applicant to the North Eaat. 

By order dated 21.12.2000 the applicant was transferred 

from Head Office, Anthropo1o9jca Sur,e of India, 

Kolkata o North Eastern Regio:al Centre(NERC), Shillong 

as Anthropologist. According to the applicant the ;3aid 

I 
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order was passed arbitrat'ily, discriminately and with 
• 	maJ.afjd e and oblique •Toive. 	

: 
:Xn the application the applicant pleaded 

t
.
duzing 

.hia posting at Kolkata ne had made son 	injj'cant 
...................... 

iscovery of Paleo -hjstorjcaj human fosjj which had 

drawn attention of the world. The world-wide attention 

drawn ' by 	the 	applicant 	stimulated 	jealou3y 	and 
heartburing in the respondents which led to the impugned 

order of transfer. The applicant, though did not directly 

assail the order of transfer dated 2 1.12.2000, by this. 
application he 	has 	prayed 	for, a direction 	for 

tranJferring" and posting him to the Head Office at 

Kolkata:' to enable him to complete re8erch work lying 
ir.(:omplete. 

- 1 

3. 	
The respondents vcheenly denied and disputed ti-ie 

claim of the applicant. The respondents stated tnat the 

pplicant did not discovery anything nei. The piece, the 
acant referred to, was found by a team of Anthropol- 

of the Survey and it was brognt to Kolkata for 

f)urther study alongwith many other findings, and those 

being studied to unfold the mystery one by one with 

cntjfic precisiDn leading to the authentii. and 

• 	certainty. According to the respondent d  till flingof 
• ,• 	the written" statement the piece had not undergone the 

.: 'test 'like "Carbor1 dating" foc determination of its age. 

• On' the'othee hand the Palaeontoioyy section of Geological 

Survey'of IndiLj, one of the moat advancd Government 

' department' in the counry, had informed that they could 

, not diijcern whether the piece is a stone/boAe/fossij As 

a world renowned institution the Anthopo1jgjca1 Surey 

of India was not supposed to publicize anything as the 

authenticity of the piece had not' been establib
- lud by 

scientific teats. The applicant by using his position in 

the ........ 
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t 	Survcy gave interview to Newspapers and published 

• papes. on te matter in journal8 abroad witnout taking 

into confidenäe the department in contravention of the 

laiti down procedure of the department. The respondents 

stoutly denied the al1egat.on of maiafxde and stated that 

the transfer of the applicant was made in public interest. 

• 	 It stated that the Worth Eastern Region. was still 1ez 

:  e::ploed than other parts and therefore, Arunachal Pradesh. 

Field Station was established for conducting intensive 

research work as per the directives of the Government of 

• 	INdia. 	 - 
A 

• • 	4. 	?lai.ice is alleged in this application. According to 

the applicant the power of transfer ws used for 

aneous 	purposes. 	Needless 	to state 	that 	such 

ion must be establi shed by pop.r pleadings and 

arecedent facts and circumstances and not by mere vague 

¶\ insituation and vague suggestions. The source of the 

eadinga relating to the improper exercise of power 

rerred to in paragraphs 4.2 to 4.11 of the application 

were verified, to be true as to his legal advice and •the 

	

• 	 rest as humble submission. Transfer of a Government 

ervarii appointed to a particular cadre from one place to 

• 

	

	• another is an incidenj of service and condition of 

service. Such action is necessay in public interest.and.- 

- 	efficiency in public administration. No Government servant 

	

.. 	•• 	. 

	

:-. 	 can ciaim • any legal • right for being posted at any 

	

• •'; 	 .  
particular 	

• 
place. Admittedly, the order in question was 

• 	passed as far back as 21.12:2000 and the appllcatin was 

• 	 iled on 16.5.2002. 	 . 



tu ce, 	DI- 

bwi Wirer (i;'i,,. 
%•' 

/ 
/ 	7 	 :4: 

• 	For all the reaaois stated dbove, I do not find 

any merit in this application. Accordingly the application 

stands dismissed. Th di3missal of the applications 

howaver, under no circumstances shall be treated as an 

embargo for not consideration of the cade of the applicant 

r.or posting him out on completion of his tenure posting. 

The applicant is completing his tenure posting on 

15.12003 and as per the policy guidelines he is entitled 

• for consideration of his posting in any of his choice 

plie of postiflg. it is expected that the respondents 

shall do the needful in due course. 

Noorder as to Co8t8. 

/ 

nkm, 

.. 	'* 



From A. R. Sankhyan 
To  •k" 

Anthropologist (P) 
Mr A. K. Chaudhury 

) 

Anthropological Survey of India, 
Advocate & Addi C G S C, 

North East Regional Centre, Maubici 
Central Administrafive ThbunaJ, 

Sbi1Iong793021 
Guwahati Bench, 

Dated 0701 2003 
Guwahati 

NOTICE 

Sir, 

With reference to the Judgement Order dated 1312 2002 
2002, 1 am to bring to your kind 

n the 0/A No 153 of 
notice that the applicant is making a Prayer for the Review of the Judgement. 

Therefore,, you are requested to kindly receive a copy of the application of the 
Prayer, and to inform the respondents accordingly. 

Yours ffiamy, 

V 
(A. R. Sankhyan). 

Applicant 
kNKHYAN  

(PhY 

rth 
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ANNEXLJRE- 1 

_3 	rkQ PR./rJ() 	
No. 15 39 199 1 E • 	/ .__- 	 O2G43 	 ' ' , ' 

• 

	

	 .ANTIIROPOLOcICAL SURVEY. OP INDIA 
GOYENMEwI OP INDIA 

INDIAN MUSEUM 
27, JAWAHARLAI NEHRU ROAD • CAIj-1 6 

Dated 	cembe2 

0 P P I - C 	QpE R 	• 

The iroetor, Anthropological Survey-.f Iidia, i8 pleased 
to tro.nEfer Shri A R Sankhyan,. Anthr.pologjst '(Physical) in the 
Ba1O po8t from the Head Office, Anthropological Survey of India, 
•Oá1Ott to.the N.rth-Eaet Reg•nal Centre f' this Survey at 
Shiuong in public mt eros t... 

• 	; Shri Sarhyan sh.old rep.rt for his duty at the I'orth-East 
Regional Centre, Anthropological Survey of India, $hillorg. 
positively by 1.1.-2OO1. As such Shri Sankhyan stands re1eacr1 
friiè Heau Orfice or the Survey at Calcutta ..i 	1tJanuary, 

• 	2001.  

Shri Sankhyan is entitled for necessary TA and jeiting time 
as. admjajble under the rules. 

 

(Arun Kurnar Singh) 
Head of office. 	•• 

N..15_9/99/Eatt, 	
Dated: Jjklecernber,2000. • Coj.toa- 	. 	. 

Shri A R 8ankhyan, Anthropologist (Physical)', Anthropological 
• 	Survey of India, 27, Jawaharlal Nehru Road, Cai.oitta. 

Head of Office, N.3 R Centr, Anthropological Survey of India., 
Shiv Bhavn Shillong., 

Pay & Accounts Officer, Depar - ment of Culture, Calcutta. 
Sr.PA to Director/PA t;o JD/PA to DD(C)/HO/Jr,AO 

010, Physical Anthropology DIvisjoi, An.S.I., Calcutta. 

OIC,Pala'eo..Anthropology Section, An.S.I., Calcutta, 
'7. 	E5tt/AQOounta/PMI/G.efleral/jbrary/5to 	Seotjon • 
8. 	Service' book/Peroxia3. file/Office 0x erBo 1/Hindi Cell 

lob 	 (ALungh) 

0109' S 1dect 	• 	 • 	 • 	 • 

• 	 . 	 • • 	 O1O 	fl (I° 	 - • . 	 oP 	g3v thT

• 	• 	' 	, 	'. . 	'L -. 	•'•' 	 '- 
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10~ om 
No,15-39/99/Estt. 	 Dateds 29th December, 2000. 

1 

MEMORANDUM 

From 	 To 
The Director 	 I 	Shri A.R.Sankhyan, 
Anthropological Survey of India 	Anthropologjat(Phyajcal), 
overnmant of India. 	 I 	Anthropological Survey of mdi 
Indian Museum 	 I 	27 9  Jawaharlal. Nehru Road 
27 0  Jawaharlal Nehru Road 	F 	Calcutta..700016. 
Calcutta-700016. 	 I 

With reference to his application dated. 21.12.2000, 
the undersigned is directed to inform Shri A.R.Sankhyan, Anthro-

pologist(Phyeical) that his request for reconsidering his appeal 
has carefully been considered but cannot be acceded to. 

Shri Sankhyan is,therefox,e, requssted to.comply with 

the order of the competent authority vide the Survey!. Office 

Order No.15..39/99/stt. dated 21.12.2000 immedizt1,.., 

U ARUN KUMAR 5INH ) 
HEAD OF_OFFICE. 

Read of flffce 
• 	

iir '*' 
&nthropolociical Survy 	tndls 

27, Jawa 	eiru Road, 
rr/CAi CU 1 TA-700016 

p' 
of 

tIiroP° 31 Silr v ?Centre 
thropq 

N0t 
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No. 12-59/2000/Estt 

ANTHROPOLOGICAL SURVEY UF INDIA 
GOVERNMENT OF INDIA, 

27t Jawaharlal Nehru Roadl Cal-16 

Dated t 	19th January, 200 

0 R 0 ER 

If 

Consequent upon the sanction of 1eve of lJr.Ramesh 

Chandra, Deputy Director(Cultural) , for a period from 22.01 .200 to 

02.02.2001, the Director, Anthropological Survey of India, is 

pleased to declare Shri A.R.Sankhyan, Anthropologist(Physical) 

as Head of Office of the North East Regional Centre, Shillorig, 

of this Survey to look after the current duties of the Head of 

office with effect from 22.01 .2001 	o.til1 	.Chandr? returns 
from leave.  

L 

(ARU -.KUMARSINCH) 
Head of Office 

--- -
a- 

No, 1 2-59/2000/Estt 
	

Dated : 	January, 2001 

Copy to : - 
	 19 JAN 2001 

1. Dr.-acnesh Chandra, fleputy Director(Cuitural) , Anthropolgical 
5t.vey of India, North East Regional Centre, 	-iillong-1., 
Yith reference to his' letter. No.1-346/99-Estt. dated 16.1.2001. 

2./Shri A.R.Sankhyan, Anthropoleyist(Physical) , Anthropo,lgical 
' Survey of india, North East Regional Centre, Shillong. 
Pay and Accounts Officer, Pay and. Accounts Office, 
'Department of Culture, 5, Clive Rw(8th loor) 
Calcutta-i . 
Sr.PA to DASI/PA to JD/DD(C)/H.O./JAO 

50 Personal file/leave file/Guard file/Office Order Book. 
6. Accounts/Estt/General/PMI Sections.  

j. 
(ARU KUMA SINGH) 
Head of Office 

A. a 
jogIst(P1U 	t 

nthroL) .!aIS2rV&7 

yorth '3$ ,.egzOl C : 

Sb 



FAX NO (91.fl33) — 249-7t199 

Is 
the fltrectr, 
Anthrc3p.IegieG1 Survey 
37, jewsher3al Nehru Ri 

	

C.)cutt 	lOtlAYlb. 

• 	. 	. 

0ffrlT A  
ve 

	

0IOqIc 	'a1 Ct 

NOLt110 793O2  

or India, 
ad 

- - 

• .f c)? 	> 

(OV 
OFF ICE OF THE DEPU! Y CC. 

INMENT OF .MEUHAL.iAY 
MI1I$51C)NER 	E$I KHAS.I. HiltS 0.1ST 

' 	j' 	 . 

Dated shilloncL, the....,. ..Jn'.  
No 

ic 

1 lIP 	Heoi ofi 	I 	t)i rPc'tor 
A,irhror'o I roi cat ''i vev 	ot 	I nc$i 

,oVt, 	Ot  

Of 	I arI!m1er' In 1 

. ( 
5ubect AciIIjitiOr1 	of 

.. ..... .......................... 

and 	for 	settin'i;ic:' n office 	h.,i1di.fl 	for. 

NFR 	I 	Centre 	o the 	nthropoOqicRJ iirVey 	of 	IndiAl 

1 
Sir 

im to intorrn yo,, that nymPi,t ht comneS fltiOn in rPSrCt 

206.1. 
OU the bOVe rn€it.OflCd proct. is f i.xe 	o 	25th 

Mwb1PI Madnr+in1 Shillonq 

0 

w o 

• 	.• 

WbIIld there o r e ,-coi,st y 

II 	
1 	

1 	

¶ 

rer)rPsenr1tiv tCi ttW ovr p0S 	iOn Of 

cmber of the. ndersiqfled p the foresid 

; 	4J 4: 	•' • 	. 	. 

I, . l iw . 	 •Il ._ . 

.v 	i1dtY to 

the lind in t'he 1  oft c'ç 

date., hd time I 
H •• .'. 	 •, 	.... 

Yours taYthfLI .Ll.y. . '. 

er'ttY romm1s1Ofler,' 
Khsi Hills hstr4t, 

shj$tonq 	 .4 

ed * Januery. 4200. 	.• 

A.R. Sankhyan ) 

)'ksd of lffiCi 
fftft iir 	Ir 	. 
ropological Survey of fr/ 

11T7.T 
Oovethrnent of India 
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I 

Ayl  W, 

OFAIIANDING OVER AND TAKING OVER POSSESSION OF LAND 

irtue of the Decleration No. ROA.13/99/36 dated 3rd 

s been published in the Gazetted of Meghalaya.on 1th 

Megha)aya Guardian on 2nd December, 2000 and in U 

1st December. 2000 for acQuisition of land measuring 

nore or less at1 Mawbiel , Madanrting, Shi 1 long as shown 

land Pl an. 

consequent upon the award having madeU/S 11(1) which 

d deçared U/S 12 of the Act for acaui8itlon of land 

consequent upon the payment of compen8ation, we the 

this day the 25th of the month of January, 2001 

take over .QQss8s.1on of the land and described in the 
& 4&j. • 	 t  OYL 

Un4r Section 16 of the Land AcQuisition ACt which 

brriw l  vest abs6lutely in the Government free from al.l 

encumbrances whatsoever. 

SCHEDULED BOUNDARIES 

~x 

/ 

I 	I 

North 	Landof Smti Ithilda Slangshai. 

South 	Shillong-Jôwaj Road. 

East : Land of Shri P. Laloo and Smti Elizabeth Bank. 

West 	Shillong-Jowaj Road. 

PosBes8ion handed over by 	 Possession taken over by the 
Land Owners on 25.1.2001 	 Collector on 25.1.2001 

1jfltón handed over to 	 Possession taken over from the 
t. of Anthropological 	 Collector, E.K.Hllls,  Shillong, 
f'Ind1a 1  NER..Q.ntre, 	 on 25.1.2001 by the Dept. of 
':ón 25.1.2001. 	 Anthropological Survey of India 

b 	1 . tor. , 	 NER Centre, Shliiong. 

65 1)  4fl 
- . 

(A 	cctr k 
1 ,4 	 .ai. r,y 	•- 

- 	 -fvoy  

-. G.vavnrn.nt of mdi. 

fAX /7A 

C°i / -et TR 
irf C 	 07ci'J' 

JQ 

2 4C 2W7-47Y cf'. 

H,j 	

'd ui Ofltg 	y.-. 

p. R. 	 •1 	 0J4*J Surva 

AnthroP0'.° 	India  
I Surv5Y 	I' 	

of 

4jthroPOI091  - 	Centre 	 F.t 

NOTthi 	
• 793021 	 . 
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AC - 	 \ 
A MINOR REVIEW of the JudgemenE*is humbly prayed for (in case a total review is 

not pssible) in the form ofaddition/deieton/substitutiona: 
InPaira2 

The word "pleaded" may please be substituted by the word 'documented' or 'revealed'. 

1nPaa': 
After the statement.. "extraneous purposes" a suffix 'for taking the possession of the 

Officc Building at Shillong' may please be added. 

(ii) The statement about the late filing of the case may please be deleted (since the applicant 

made many requests in between). 

In Pzra 5: 
The statement about the choice posting may please be placed as: "The applicant is completing 

his tenure on 15.1.2003, and therefore, should be posted in the Palaeoanthropology Section 

(Calcutta) as deired in the specialized scientific public interest, without further delay". 

In Pira 3 	 •. 	- . 	.. 
I The version of the applicant in briefform is desired to be added (if not possible in total) as 

stat.d below: 
The applicant however, very strong,ly refuted the allegations stating that the hominid fossil 

discovery reported by him, was officially publicized by the respondents in The Statesman and 

Doordarshan DD-I news in the first week of August, 1997, and that the new publication procedures 

weie 1id down thereafter only in the year 1998/ 99. Further, the fact is suppressed by the respondents 

thai the applicant was also an active member in the explorations twice, and that the collection was in the 	: 

cutody of other team members who had ignored/discarded the "piece" for many years. It was only the 

applicant, who during his posting at Calcutta recognized it as a 9cm long complete right clavicle (later 

also confirmed by many experts), and studied it with great devotion and secured it publication in the 

rep utd Journal of Human Evolution (London) and Current Science (Bangalore) in the year 1997. The 

repoidents should have challenged the research by publishing a scientific rejoinder in the concerned 

journal/s, and not by ambiguous statement of doubt. The 'Carbon dating' is a destructive test and 

in'pp1icable too in this case. So, any ignorant/ jealous handling is dangerous for the safety of the rare 

finding, which has already attracted national and international attention Hence, it is suggested that the 

speciiien be kept in the custody of the author and examined by an Expert Committee of reputed Human 

Plantologists and Medical Osteologists in presence of the applicant, who be credited, if correct." 
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